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 Raghu  Rarxiah):

 Paperg  Laid

 Sir, on  behalf of
 Shrimati  Phulrenu  Guha,  I  beg  to  lay
 en  the  Table  a  copy  of  the  Report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 year  1964-65  under  article  $38(2)  of
 the
 See

 Constitution.  [Placed  in  Library.
 No,  LT-140/67).

 (Cemrmmp  ACCOUNTS  or  THE  DELHI
 Devevorment  AvrHorrry  ror  1964-65

 ञ

 The  Minister  of  Works,  Housing
 and
 Sir,

 Supply  (Shri  Jaganath:  Eao):
 I  beg  to  lay  on  the  Table:

 (1)  A  copy  of  the  Certified  Ac-
 counts  of  the  Delhi  Develop-
 ment  Authority  for  the  year
 1964-65  together  with  the
 Audit  Report  thereon,  under
 sub-section  (4)  of  section  25
 of  the  Delhi  Development  Act,
 1957.  [Placed  भ  Labrary.
 See  No.  LT-141/67]

 (2)  (i)  A  copy  of  the  Annual
 Report  of  the  Ashoka  Hotels
 Limited  New  Delhi,  for  the
 year  1965-66,  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thercon,
 under  sub-section  (1)  of
 section  619A  of  the  Com-
 panies  Act,  ‘1956,

 (ii)  Review  by  the  Governmcnt
 on  the  working  of  the  above
 Company.  ([Placeq  in  Lib-
 rary.  See  No.  LT-142/67].

 43)  (i)  A  copy of  the  Annual
 Report  of  the  Janpath Hotels
 Limited, New  Delhi,  for  the
 year  1965-66, along  with  the
 Audited  Accounts  and  the
 comments of  the  Comptroller
 and  Auditor General  thereon,
 under  sub-section (1)  of  sec-
 tion  619A  of  the  Companies
 Act,  1986,

 MARCH 90,  1967

 (i)  Review  by  the  Government

 [Placed  in  Lab-
 rary,  See  No.  LT~-144/67].

 (5)  A  copy  of  the  Delhi  Develop-
 ment  Authority  (Employees
 Provident  Fund  and  Gratu-
 ity)  Rules,  1966,  published  in
 Notification  No.  G.S.R.  1859
 in  Gazette  of  India  dated  the
 10th  December,  1966,  under
 section  58  of  the  Delhi  Deve-
 lopment  Act,  1957.  [Placed

 ee.
 See  No,  LT-145/

 Deuur  SALES  Tax  (AMENDMENT)  RULES
 1967,  IncomeE-Tax  (Szconp  AMEND-

 MENT)  RULES  शार,

 Shri  Jaganatha  Rao:  Sir,  on  behalf
 of  Shri ह.  C.  Pant  1  beg  to  lay  on  the
 Table:

 (1)  A  copy  of  the  Delhi  Sales
 Tax  Rules,
 1967,
 No,  ¥.4(92)|86-Finance  (E)
 (1)  in  Delhi  Gazette  dated

 the  16th  Mareh,  1967,  under
 sub-section  “'  of  section  26
 of  the  Bengal  Finance  (Sales
 Tax)  Act,  1941  as  in  force  in
 the  Union  territory  of  Delhi.
 [Placed  in  Library,  See  Ko.
 LT~146/67).

 @y  &  copy of  the  fncome-tex
 (Second  Amendment)  Rules,


